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Original soolication Not 31p94/92

Trensfar Axplication No:

DATE OF DECISIUH 18,11,1952

e i e T o ok vl T PR e, W

A.K,PALAY ; -
s Pziiticzner
S.P. SRKEJA. ) . Advocete for tho Petitioners
A Varsus
oL
 UNIGN OF INDIA AND ORS, Rosnondent
| fi ke the Responde 3)
U S HASURKAR e ____hdvocatz for the Respondent(s)
COI‘!""}T”;:
The Hon'ble Skxix  USHA SAVARA, MEMBER (A)
- .
The thon'ble Shri

-~

1. wheiher Renorters of locel oapers may be allowed lo s=ze
i the Judgement ? -
2. To be referrsd to the Henorter or not ? N

3, Whether iheir Lordships -ish to see the feir cooy of
the Judhgement ? ' :

. whether it neeis Lo be circulated to other. Bevchps of
+ h" TrlbUIldl ?

(USHA SAVARA)
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH

ORIGINAL APPLICATION NO: 1894/92

Shri A.K.Palav :
Draughtman Gd. Il
c.0.A, (E,E.)
Aundh Camp,

Pune - 411&23 +« Applicant

V/s

Union of India, through

the Secretary, Min.of

Defence, sough Block

New Delhi and ors,. .« Regpondents

CORAM s HON'BLE USHB SAVARA, Member (A)

Shri V.S,Masurkar, Adv.
for the Respondents,

ORAL JUDGEMENT ’ 18th NOV 1992

_(PER ¢ USHA SAVARA, M/A)

I+t is submitted by Shri Masurkar, Learned counsel
for the respondents, tﬁat the transfer order dated 15,10,1992
h@é}Ibeen cancelled uidg latter dated 3,11.1992 issued by
Col,Dixit, This%ﬁﬁ% confirmed by Shri S,P,Saxena, Learned
Counsel for the applicant, In the circumstances, this
applicatiGQTEZcoméj infructuous, Therefore, this application

is disposed off as infructuous.
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